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S i r  L A W R E N C E  PEEL postponeil the 
motion (of which he I mil given notire for this 
day) for the first reading of a Bill “  for the 
further improvement of the procedure of Iler
Majesty's Supreme Courts,”  which was not 
in a sufficiently forward state to be laid 
before the Legislative Council.

M k. A LLE N  moved that the Message
from the Most Noble the Governor General
in Council be printed and referred to a Select
Committee for consideration as to what Office
room and Establishment may immediately 
be required by the Legislative Council and 
their Clerk.

Agreed to.
Moved by the 9ame that the said Com­

mittee consist of Mr. Grant, Mr. Malet, and 
the Mover.

Agreed to.
The Council adjburned.

Saturday, June 24, 1854.

P r e s e n t  :

Tho Most Noble the Governor General, President,
lion . Sir Lawrence Peel, Hon. Sir Jamrs Colvile,
Hon. J. A. Donii, A . J. M. Mills, Esq.
lion , Colonel Low, 1). Eliott, Esq.
Hon. J. P. Grant, A . Malet, Esq., and
Hon. 1). Peacock, C. Allon, Esq.

The following Message from the Most
Noble the Governor General in Council was 
brought by Colonel Low and read :—

MESSAGE No. 2.

The Governor General in Council in­
forms the Legislative Council that he has 
appointed Baboo Prosonno Coomar Tagore
to be Clerk. Assistant of the Council ou a 
Salary of Rupees 1,250 per mensem.

By order of the Governor General in 
Council,

C. ALLE N ,
Offg. Secy, to the Govt, o f India.

C o u n c il  C h a m b e r , )
The 23rd June, 1854. J

Mre. G R A N T  moved the first reading
of a Bill “  to provide for the levy of duties 
of customs in the Arracan, Pegu, Martaban,
and Tenasserim Provinces.”

Bill read a first time accordingly.
M k. P E A C O C K  moved that Standing

Orders Nos. LV11 and LVXJLL be suspended,

to enable him to move the first reading of a 
Bill “ to facilitate the proceedings of the 
Commissioners ap|K>inted to inquire into
matters connected with the position of Sir
James Brooke, Her Majesty’s Commissioner
and Consul General in Borneo.”

Agreed to.
Moved by the same that the above Bill

be now read a first time.
Bill read a first time accordingly.
Moved by the same that the Bill “  to

amend the law of arrest on mesne process in
Civil actions in the Supreme Courts of Ju­
dicature, and to provide for the subsistence
of destitute prisoners confined under Civil
process of the said Courts” be referred to 
a Select Committee.

Agreed to.
Moved by the same that the said Com­

mittee consist of Sir Lawrence Peel, Mr.
Malet, and the Mover.

Agreed to.
Moved by the same that the Bill “  to 

amend the law relating to the OlHce and 
duties of Administrator General” be referred 
to a Select Committee.

Agreed to.
Moved by the same that the said Com­

mittee consist of Sir Jjawreuce Peel, Mr.
Allen, and the Mover.

Agreed to.
Sin LA W R E N C E  PE E L gave notice

that he would, ou Saturday the Hth of July,
move the second reading of the Bill “  for
the further improvemeitt of the Law of
Evidence.”

Also of the Bill “  for the general improve­
ment o f the Law.”

The Council adjourned.

Saturday, July 1, 1851.

P r e s e n t  :

The Most Noble the Governor General, President,
Hon. Sir Lawrenco Peol, Hon. Sir James Colvilo,
H od. J . A. Dorm, A. J . M . Mill*,
Hon. Colonel Low, 1). Eliott, Kflq.
Hon. J . P. Grant, A . Malot, Esi|., and
Hon. U. Peacock, C . Allen, Esq.

T he C LE RK  presented the following
Petitions

A  Petition of the British Indian Asso­
ciation, praying that the Meetings of the 
Council may be made accessible to the public.

A  Petition of the Bengal Chamber of
Commerce, praying for the repeal of iho
Usury Laws.




